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* IN THE HIGH COURT OF DELHI AT NEW DELHI

# CNR No. DLHC010389542026

+ W.P.(C) 12110/2026, CAV 398/2026, CM APPL. 56169/2026,
CM APPL. 56170/2026 & CM APPL. 60921/2026

DELHI TRANSPORT CORPORATION ... Petitioner
Through: Ms. Jahnavi Singh, Panel
Counsel with Mr. Yash  Vardhan
Raghuvanshi, Adv.

VErsus

SH. RAJENDER SINGH & ANR. ... Respondents
Through:

CORAM:
HON'BLE MR. JUSTICE C. HARI SHANKAR
HON'BLE MR. JUSTICE VINOD KUMAR

ORDER (ORAL)
Y% 09.09.2026

C. HARI SHANKAR, J.

1. This writ petition assails order dated 23 March 2026 passed by
the Central Administrative Tribunal' in OA 4398/2014, whereby the
Tribunal has set aside the punishment of removal from service
imposed on the respondent for having remained continuously absent
from duty from 2009 onwards. The impugned order notes the fact
that, even till the date of filing of the OA, the respondent had not

joined service.
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2. We feel that the Tribunal ought to have examined the matter in
somewhat greater depth, as the findings of the Tribunal do not really
address the grounds on which the respondent was imposed the

aforesaid punishment and the justification/non-justification therefor.

3.  Accordingly, with consent of learned Counsel for the parties,
the impugned order is quashed and set aside. The OA is remanded for
consideration de novo by the Tribunal. Needless to say, the Tribunal
would not be influenced, in any way, by the order under challenge

before us. The writ petition is allowed to the aforesaid extent.

C. HARI SHANKAR, J
VINOD KUMAR, J
SEPTEMBER 9, 2026/ar
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